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3> )Bj ok o4 Bl Branch: Namdev Chowk, Jalandhar-144001 e ln O,
= — e A HMA AGRO INDUSTRIES LIMITED
= prm— POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) 2
% Whereas the undersigned being the Authorised Officer of the Bank of Baroda under the Securitisation CIN: L74110U PZHDEPLEDS‘:B??
and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act, 2002 and in : ' 3 . * !
Q w exercise of powers conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement) HEEIStEfEd Office Address: IEA’! 5’; 3 TEI]‘J'IEW Erussmg, Fatehabad Hl}ﬂd, Agra' Uttar Pradesh-282001
(= -] _—a Rules, 2002 issued a Demand Notice dated on dates under 13(12) mentioned against their names. Calling Email Id: cs,@hmaagrn*cnm Website: www.hmag;ﬂup_ca
Bed H upon the borrowers to repay the amount mentioned hereinafter within 60 days from the date of receipt of ;
= i said notice. Mobile No. +91-7217018161
LED The Borrower/s having failed to repay the amount, notice is hereby given to the Borrower/s and the public -
m m in general that the undersigned has taken possession of the property described herein below in exercise of H'DTICE I'.'IF THE 1? ﬂ""“.hl- GE&EHAL MEETI"G [A.GM‘ AHD HEHQTE E'“OTI"G
E m powers conferred on him/her under sub section (4) of Section 13 of the said Act read with Rule 8 of the 1. Notice is hereby given that 17" Annual General Meeting (AGM) of Members of HMA Agro Industries Limited (“HMA” /“the
m ] Security Interest (Enforcement) Rules 2002 on the dates stated against each account. " wil ) _ ; \
vy | The Borrower/Guarantor/Mortgagors in particular and the public in general is hereby cautioned not to Company”) will be L"'EM on Friday, A'—'E"# 29, 2025, at 93-3‘] P.M. “5_T] through "'-".ldi'ﬂ Cﬂ"‘_'f*'—'l'ﬁ'ﬁce.fﬂthﬁf AUﬂFD'Fﬂ-UE“
- — o~ deal with the property and any dealings with the property will be subject to the charge of Bank of Baroda for Means (“VC/OAVM”) to transact the Businesses as set out in the Notice of AGM, in compliance with all the applicable
ﬂ w2 the amount mentioned against their name Plus interest and other charges accrued thereon till realization. provisions of the Companies Act, 2013 ("the Act”) and the rules made thereunder, read with General Circulars No. 09/2024
> > T'I;eb‘IBo” OWZ’ s att;"tm" Is ’g"’ted to sub-section (8) of Section 13 of the Act, in respect of time dated September 19, 2024, issued by the Ministry of Corporate Affairs read with Circular No. SEBI/HO/CFD/CFD-PoD-
ated October 03, issued by the Securities and Exchange Board of India (" "), and all other
- - gvailabie, toredeeim e securedassets. 2/P/CIR/2024/133 dated October 03, 2024 issued by the 5 d Exchange Board of India (“SEBI”), and all oth
ﬂ Bor:lom?so;A&f:g:tors Dels:criptic;n of pate of Dem%it: r\(l)itice a?ne:l?:teggbp!ir circulars issued from time to time, without the physical presence of the members at a common venue. The venue of the
¢ roperty Demand Notice AGM shall be the Registered Office of the Company. Members attending the meeting through VC/QAVM shall be counted for
— - el | Borrower : Ms. Pallivi| Equitable Mortgage of residential | 05.08.2025| 03.06.2025 |Rs. 6,12,503/- the purpose of reckoning quorum under Section 103 of the Companies Act, 2013,
Wassan Dfo Roop Lal| Property situated at House No.59, New Ganesh Nagar, Village | (Rupees Six Lacs 2. In compliance with the MCA and SEBI Circulars, the Notice of AGM and Annual Report for the financial year 2024-25, has
d Amrit K D/o| Dhilwan, Tehsil and Distt. Jalandhar as per Registered Deed Twelve Thousand : : : : ; : b A !
and Amrit Kaur D/o Wasika No.91 dated 04.04.2016 in the name of Ms.Pallavi |Five Hundred been sent to those members whose email addresses are registered with the Company/Depository Participant{DP) and
St fo ° pd L ;' avr\;ld Wassan D/o Roop Lal and Ms.Amrit Kaur D/o Roop Lal, sides ;T::Sto:r%)oﬂfr Registrar & Share Transfer Agent (RTA). The dispatch of Notice of the AGM and Annual Report through emails has been
=2 aswinder Raur WOl “are as : East: Road, West: Chaman Lal, North: Owner Plot, | ;ares w.e f. 30- completed on August 05, 2025. The Notice of AGM and Annual Report is also available on the website of the Company at
h Roop Lal (Guarantor) | soyth: Balwinder Ram J 8
' 08-2024 www.hmagroup.co, website of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com and on the website
,.@.. 11 7771 DATE: 06.08.2025 PLACE: JALANDHAR AUTHORISED OFFICER of the Stock Exchanges i.e, BSE Limited and National Stock Exchange of India Limited (NSE) at www.bseindia.com and
www.nseindia.com respectively.
n 1] Further in accordance with Regulation 36(1)(b) of SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015,
a letter providing the web link, including the exact path, where complete details of the Annual Report is available, is being
B :

ACE EXPORTS LIMITED

REBE, OFFICI SATAT, FATICAPIUR, ICANPR-A0IO, WFTTAR FRADEAN " " " P 3. All the shares of the Company are in Dematerialized form. Members holding shares in Dematerialized form as on the cut-off
Serppamenrrarermntesr | \Whilst care IS taken prior to acceptance of advertising ey B shares! ' ;

NOTICE date |.e. August 22, 2025 may cast their vote electronically on the businesses as set out in the Notice of AGM through

E‘fﬂ;ﬁ:j.m aiﬁﬁm_. i@ﬂ:q T l::f::lsﬂlih Q.ifﬁii”;ﬁ%ﬁ]ﬁﬁ;"&;ﬁ COpy; lt S not pOSS|b|e J[O Venfy |tS COntentS The |nd|an electronic voting system ("remote e-voting”) of National Securities Depository Limited ("NSDL"). Members are hereby

givan that a maating of Board of Diractors of the Comzany is schedubed to be heid informed that:
on TUESDAY, 13TH ALIGUST, 3025 & 400 BM, & Regatered Ofice of the ' ' ' i ; i i :
Cornpeny kisind at Z0/157, Pithapur, Keur-208001 inb-alid o comider 3nd Express (P) L|m|ted Canno’[ be held respons|b|e for SUCh I. All The Businesses, as set out in the Notice of AGM, will be transacted through remote e-voting or e-voting during the
approve the Aodiad Financia resublis of the Company for tha Quarier ended 30- AGM

DE-2025 g

The said nofice may ba accessed on the Company's Website at www.aelkng.com CO ntents, nor for any |OSS Or dam age mcurred aS a il. The remote e-voting shall commence on Tuesday, August 26, 2025 at 9:00 A.M. (IST) and ends on Thursday, August 28,

ard may @sobe acoessed onthe ook Exchange websiles al wawwmsaiin
Ini this connection as per ta company’s codes of far Declosire & Conduct 2025 at5:00 P.M. {IST:'.:

B i e b b resur[ Of transaCtlonS W|th Companles, aSSOC|at|OnS or jil. The record date/cut-off date for determining the eligibility to vote through remote e-voting or e-voting during the AGM is
all ingiders from the end of Quarier #1 8 hours after announcement of Financla Friday, .ﬁl.lll.lit 22,2025;

Erl_m: 'Eﬁuif’?&"ééﬁ”.znafaﬁrﬁ;'E'E;Ji'ﬂi]ﬂi;“ﬂéf :: |nd|V|dua|S advernsmg |n |tS neWSpaperS Or PUb||CatIOnS iv. Any person who acquires shares and becomes a Member of the Company after the dispatch of Notice of AGM and holds

forw.e, f01-07-2025. ! ;
?f:;._,l The Cireclort: Desianated Emtloysss insiders: and dependant Ty shares as on the cut-off date i.e. August 22, 2025, may obtain the Login ID and password by sending a request to NSDL at

e At ec e e Earelood g o e We therefore recommend that I’eadeI’S make evoting@nsdl.com or to the Company's email address cs@hmaagro.com or to the RTA's email address

of Traschrsg Window™ ,
*Li'iliﬁ??.?&.ﬁ?:."‘ investor@bigshareonline com. However, if a person s already registered with NSDL for remote-voting then existing login 1D

G- necessary IanIrIeS befOre Sendmg aﬂy mOnIeS Or and password can be used for casting the votes;

R 5 Hood Wakd
Diadm;. 3608 2025 Manpgieg Direcko . . ' ' : i i W
=il Sok i v. Members may note that : a) the remote e-voting module shall be disabled after the aforesaid date and time for voting and
W;:‘fﬁ;’j‘"mm T —— ente”ng lnto any ag reements Wlth advertlsers or once the vote on a resolution is cast by the Member, the Member shall not be allowed to change it subsequently; b) a
PICIR20243T dated 1686 March, 2023, aharsin it has I:ngm; decided by the

| " ! ! member may participate in the general meeting even after exercising his right to vote through remaote e-vot but shall not
SEBI ta mandaiorly update. the PAN, KYC, Nomination detals, Bark defalls OtherVWSG aCtmg On an adVemsement IN any manner e Yi P REr J BE € 15INE B ug e-voting but sha

cantact delaits and Specimen: Sigratura of afl shamsholdurs haldng shares in be allowed to vote again in the meeting; and c) a person whose name is recorded in the register of members or in the register

dispatched tothose shareholders who have not registered their e-mail address with the Company/Depository Participant.

fr?:ffmr::ﬁ“ﬂﬂ.&fﬁ:?::ﬁ ﬁ.?:tﬂmﬁ r«.’:f.m{uﬁrﬁfﬁﬁt Wh atsoever of beneficial owners maintained by the depositories as on the cut-off date only shall be entitled to avail the facility of remote
e m L el omt ' e-votingas well as voting i the general meeting;
Eau; e mrlﬂgﬁduc lrc;n l*eﬂmb;la of the Ecmlr-arfr' and RTA at 4. The Board of Directors of the Company has appointed Mr. R.C. Sharma, Proprietor of M/s R.C. Sharma & Associates,
T wwenaelinp.cam and waw. skviners.comrespechvely
Futthier, we ane nigquesiing for dematesiaization ol your existing physical shiares of : Company Secretaries as the scrutinizer to scrutinize the process of remote e-voting and e-voting during AGM in a fair and
COMmpany, -~ - =,
SI.-I pEI’hﬂUSE LII'I"IitEd transparent manner,
= s 5 Registered Office : 150 Feet Road, Jajmau, Kanpur 5. The results shall be declared within 2 working days of the conclusion of AGM and the same along with Scrutinizer Report,
RICH UNIVERSE NETWORK LIMITED A CIN : L24231UP1980PLCOBAS10
CIN: L54100UP1990PLC012089 SIESE \Website : www.seperhose.in  a-mall : share@superhouse.in shall be placed on the @e.hslle of the anpanv [www.hmagmup.m}, I_HISDL Website (www.evoting.nsdl.com) and shall be
R/O:lind FLOOR, 7/125, C-2, SWAROOP NAGAR, KANPUR-208002, U.P. communicated to BSE Limited and National Stock Exchange of India Limited.
E-Mail: i @richuninet.com, Ph: 7880884461, WEB:www.richuninet. e = : : ot . .
a '"ﬁeﬁfﬁﬁnl?‘e’o"é‘ﬂ'ﬁ%ﬁ'ﬁu RESULTS FOR THEw;"?Eg"'"et com Notice is hereby given that next meeting of Board of 6. In case of any query or grievance pertaining to remote e-voting before the AGM, Members may refer to the “Frequently
ENDED ON 30TH JUNE, 2025 Al ATES. n Lakhs Directors of the Company will be held on Thursday Asked Question” (FAQ) and may also contact Ms. Pallavi Mhatre (Senior Manager) - 02248867000, National Securities
Quarter | Year-to-Date ] Corresponding the 14th August, 2025 at 2.00 P.M. at the Head Office Depository Limited('NSDL'), or Email at evoting@nsdl.com. By the Order of Board
_ ended Figures For |3 months ended % ' For HMA Agro Industries Limited
Sl Particulars 30th June, | the previous | in the previous of the com pany al D-19/8, UPEIDC Industrial Area, Date: 05 August, 2025 Sd/-
No. 2025 |year ended 31st| June 2024 Phase-Il, Unnao-209801 to consider and approve the Plici: Asta Nkl Sunidrand
March, 2025 Standalone and Consolidated Financial Results of Company Secretary
1.| Total Income from Operations 0.00 0.00 0.00
2.|Net Profit / (Loss) for the period (before lhE‘ EGF'I"IPE ﬂjy' fﬂr the EII.IE!H:E_!T ended 30th .JU!"IE_.‘, 2025.
Tax, Exceptional andlor Extraordinary tems#) | (5.70) (20.32) 0.54 This intimation is also available on the website of the
3./ Net Profit / (Loss) for the period before tax : - ™
(e Exceplonl andlor Exteordnay temst) | (570) | (20.32) 0.54 company Le. www.superhouse.in as well as on the Z HINDUJA HOUSING FINANCE LIMITED
4. z\l(fett Péofit/t(Losls) fé)/r théetperigd aftetr ta:#) 570 2032 054 website of BSE Limited, www.bseindia.com and l-i 5 o Mo, 47468 % Flose Anra Sal & ; 30115, B stindishosich
after Exceptional and/or Extraordinary item: . . . i y ol Lomargia Umea: Mo, 19)<068, 2na Hooe, Anna Sala, sacaped, Laenna0a0) 13, Bmail AICI0MZRNGNOUSIRGINANCE.Com
5. | Total Comprehensive Income for the period National Stock EHEhEHQE of India Limited HINDA 1ST 12410064, Near Pooular Dharam Kanta. Govind Naoar. Kangur-208008
[Comprising Profit /(Loss) for the period WW.HSEjﬂdiE.Eﬂm HOUSING FINAMCE o TEHUIGs, NEar Fopular Unaram Ranta, »0vind agar, Ranpur-cHetut
(after tax) and Other Comprehensive Income - RLM-BRAJESH AWASTHI-9918301885, CLM-SONAM MISHRA 9368111464
(after tax) 570 | (2932 0.54 For Superhouse Limited RRM-PUSHIKAR AWASTHI 9453043399, CRM - MITESH MISHRA 9555269296
6.|Equity Share Capital 725.28 725.28 725.28 D t " DE EI'E' 2025 Sdl‘l' !
7. |Reserves (excluding Revaluation Reserve) - - - alg . Ua.lo. SYMBOLIC POSSESSION NOTICE
8. |Earmings Per Shareofits 10"-each tfor \Place : Unnao &t Anen Coaper Secretary ) | Wheseas tha undarsignied beng e Aulhorized Officer of e HINDUJA HOUSING FINANCE LIMITED ider Securlization and

continuing and discontinued operations)- Reconstruction of Financial Assefs and Enforcement of Secunty Inberest Ak, 2002 Tho, 3 of 2002) and i exercise of powers

;' gﬁi‘;d. Eggg; Egig; 881 eanfierred urder section 13(12) read with Rule 3 of ihe Security Inferest {Enforcemen] Rules, 2002 ssued a demand notice was |
: . . : : issuad an tha dates menhoned agansl aach account and slated harsmalter calling upon the Borrawer (hereinaftar the barrowar and |
Note: y , S — - guaranlors e colleclvaly refemed o as b *the Borrowers™| b repay e amount within 60 days from the dade of receipt of said |
a) Ehehabove is :n t;{xtraTttpf t';% dfettsileSdEfglrr(Tlattpf Ouzrgetr':y/ASnulal Finap{cial 'Resultts )ﬂlFt:d wlitf;_ the iéi‘;k D A PS A I_‘l”"qrr ERTISI ]\ G LIMI | ED notice. The bomowers havng faled to repay the amount, notice is heraby given 1o the borowess and the public n general that mei
Xchanges unaer neguiation oo orthe ISting an er DISClosure requirements) neguiations, . N L . . L . 5 ’ - ara i reing : i s i -
The full formatof the Quarterly/Annual Financial Results are available on the websites of the Stock Exchange(s) CIN: LSHIRUPI9IPLOCOZ43RY Unl']E['EJg?EdI'ﬂsH!:EP-['I:G.SE..E.-'ﬂﬂﬂPﬂE ﬂrﬂp&ﬁ,‘ﬂ&@taﬂl‘ﬁrﬂnﬂﬁlﬂﬁ.nE:lE"l:Isl af powers Fm[eiTennrbln'! hndHﬂ_m q::-m?ﬂ
and the lsted entity. Regd. Office: 128, Clyde House, Office No, 9-8, The Mall, Kanpur- 208001 4l “ELM,IE i‘;rmr%‘ad """I;"‘{.E ? ':'r'lgﬁ S““d"g '"lij'::ﬂ Em'm'rlm.' trﬁ"'?' ‘ml:'ug”" m"'l‘x":! 5‘*'5'5 ”I}ﬂ:maﬂ a%“":r;fa“"
> As per SEBI Circular No. SEBIHO/MIRSDIMIRSD-PoDIP/CIR/2025/97 dated 2nd July 2025, a special six- E-mail :daps transferigmail comWebsite : www.dapsadvertising com Tel. No.: 0512-2302770, §11 5076766 iz e R e P e e SR |
month window from 7th July 2025 to 6th January 2026 has been opened for shareholders to re-lodge physical : el A : AT degfings wih the property wil be subject :I:I_UTE charge of the HIHD.LIJ.J!. HOUSING FINANCE LIMITED for Gl amount and fusure
shareftransfer r(;quests that were originalllcy lodged before 1st April 2019 but were rejected or not processed due E-VOTING NOTICE I_rrl'li:fgﬁrﬂh'll!rmr't’ﬁiulﬁ|_r‘f_=‘.e Ftl.:ﬂmEﬂﬁ'.ﬂ?.’aﬂd H’I:I'.FJEI IE';E_UEFEI:’-'E';Irﬂ:?ﬂﬂlfé!;ifﬁrﬁfl.EI:GE-.EhH"Q;?F.EW.m:rl:-'lrln. il
to deficiencies. Such requests, once rectified and resubmitted within above six months period, will be processed : e T may ————F x 2 bormower's attention s imvited fo provisans of sub-section (8] af sachion 1 £ ACI 7 IESPECLOr ime Evaralie, o rageam he
only in demat form. Shareholders must submit complete requests to the Company's RTA, Skyline Financial MOTICE is hereby given that the 26th Annual General Meeting ol the mambers of DAPS Adverlising Limited will be Eacu e 38500 |
Services Pvt. Ltd., or contact the Company at rcfsl@rediffmail.com. held on Saturday, 30th August, 2025, al The Pristine Hatel, 111/18 A, GT Rd, Harsh Nagar, Kanpur, Uttar Pradesh 208012 & Application NoJ Demand Notice Date | Amount Betsils ofImmavable
al 1:00 PM. to transact the Businesses as set out in the Notice of the 26th AGM dated July 30, 2025 ("the Notice"). Hn- Nane-of BonswsrsSuscamons - | a3 e | Outsiandin B
Eﬁ [8]  FormcnumverseneTwork e Notice of the Meeting setting out the Resolutions proposed to be transacted thereat and the Audited financial 1 D of Passession ] foperty
j,h_,*":-' SHASHWAT AGARWAL statements for the year ended March 31, 2025, Auditors' Report and Report of the Board of Directors for the year ended on 1 |UPIKNPIKANPIADDDDOZ45E Mr) 24 02,2025 |¥ 18.20.862|Propedy le. Gram vakooohi Kachhar e
Slace: K = i DIN: (00122799) that date, have also bean dispatched to the Members, Notice and the sald documents are availabie at the company's FiYUsh MEHRA:& M. Siotam [~ s e aase 1530522125 ‘Iﬁ‘ﬂﬂﬂrﬂﬂﬂ-“ﬂ“ﬂ'ﬁ- Metro, “E"E'fs- star Prattesh,
Dot 08 08,2025 EE website www.dapsadvertising.com and copies of said documents are also avallable for inspection at the registered office Mishra: Mrs. Anshu Mishra, Al at- Rio o nia - 208001 feea - 156.67 Square meters,

40049 Naya chauck pared Karpur,| Symbolic | plusnterest | Bounded s East-Partof Araji Plot o 6, West- Part
Kanpur, Metro, Kangur, Uttar Pradash, terepn | of Araji Plod no 4, Morth- Digar Araji, South- 15 FL|
Inctia - FOB0 Road |

2 | UPIKNP/KANPIAOODMMODE Mrs.| 25 04.2025 | ¥ 893,710 |Property e Part of Arazi No. 75 measuring anaa )

of the company on all working days during the business hours up to the date of Annual General Maeting. The Notice is also
available on the website of COSL at www.evotingindia.com.

In conformity with ihe applicable provisions of the Act and the Rubes made thereunder read with MCA Circulars, the
company has completed dispateh ol Annual Report and the Nolice of AGM on Augus! 05, 2025, through elecironic mode

e . ; . Anamika Singh & Mr. Pushpendra asen  |8361 SgMir Siuated gt Mauza Gram Kalyanpur
FORM A to those Members whose names appear in the Register of Members/ list of Beneficial Owners as received from Depository, Singh hnthl .;_:It' Sl F:I}E'E'l:lhﬂ 1.07.2025 07.04.2025 |alan, Metra Ta.:'-sil & Distt. HmFu‘fu"m F'-ijﬁh-

_ _F‘UBI‘.IG AHNUUHCEMENT . RTA as on Augus! 01, 2025 (i.e. “Benpos Date”) and who have registered their e-mall ids with the Garden Kalyanpwr, Kargur Magar,| Symbolic |pusmterest | 208047 vea— 85 61 Souare melies, Bounded as:
s, Lompany/RTA/Depositones ; Metra, Kanpur, Lttar Pradash- 208017 lheraor | East Parl of Arazi, \West 20 # wide Road, North-|
L;:“:i:“irf:::lf: u’;"f:: ::“‘:'n';f'r‘:";i f I::""'?“:L_nf_iuni :-T;i: um_]r“ Pursuant to the provisions of Section 108 of the Companies Act, 2013, as amended {“the Act”), read with Rule 20 of the Hewuseof Yaday Ji, Soulh- Plot of Smi. Nali Robers

Companies (Management and Administration) Rules, 2014, as amended (“the Rules”), including any statutory 3 |UP/KNPIKANPIADDDDOZOES Mr | 95042025 |7 1269754 |Property ie Piot No. 4 measuing ares 8251
RELEVANT PARTICULARS modification or re-enactment thereof for the time being in force and  Regulation 44 of the SEBI (Listing Obligations and Krishan Verma & Mr. Tilak Chand & 1' : ason | SqML Sineled at Purwa Nankan Kabyanpur Tehsd
1 |Namea of corporata. dabior SRGF Corporation Limited Disclosure Reguirements) Regulabons, 2015 and Secretarial Standards on General Meeting (55-2), the company is Wrs. Pogja Verma, All at; house No 3 =UT-2“?5 O7.04.2025 | & Distt, Kanpur Uttar Pradesh-208016 Area = 8361
2 Eﬂﬁbﬂfiﬁmmﬂfﬂtmmtﬂmﬂrme 05M1/1985 pleased 10 provide 10 s Members, the facility 1o exercise thelr right to vote electronically, through e-voling services B4, Purva Nankari, Kargur Magar| Symbolic | plus nierest | Square meters. Bounded a5 Esst- House off
e : provided by Central Depository Services (India) Limited jl.e. "COSL"), from a place other than the place of AGM [ie. Kanpur, Matro, Kanpur, Utier Pradesh tharson | Prabhw, West- Housa of Uifal, Narh- 10 ft Road,
3 |Autharity under which Cofporaba Ragistrar of Companies- Kangur a N ; 1 ~0A01E Saith 450t Baad
debbor s incorporated | registensd remaie E""'mmg ]' on all fE&mLFlIH-I'IE a3 58l out in the Notice
& |Corporate Identity No. | Limited Liabiity| UG5921UP 1985PLC007512 The members of the company are further informed as follows- Dated : 05-08-2025, Place : Kanpur Authaorised Officer, HINDUJA HOUSING FINANCE LIMITED |
Identificatice Mo. of corporate debeor 1. Remote e-voting facility shall commence on August 26, 2025 at 9 A.M. and ends on August 29, 2025 al 5 M. The
5 [Addresa of the registered office and |Ganges Magar Complex, Part O 365, g-voling module shall be disabded by COSL for voting thereatter and e-voting shall not be allowed beyond the sakd date and
principal office (Il any) ol corporate |Harreagan), Meerpur Cantt. Kanpur timp.
- :’E“’I"' —— :‘;?:’;";;?“’- ”’m”“’ai““ '2”3““:1 , 2, The detailed procedure for voting has been provided In the Notice and the members are requested to read the Notes kotak X KQHIAF& hﬂﬁﬂllﬁﬂq I'-iﬂnl ﬁANHI‘IF If-tllrﬂJ!l-In-lE-llEﬂ ) POSSESSION
nachyency Commancamant date in 0 1 {eopy of Ihe order comernas]e] E . e L : 8 wegistered Unices 27BRL, C-27, G-Block, Bandra # Cormpeed, Bandra | E |, Murnbal- 40003
P Gafeciit of STicratE Hathr on 04 08 2025 vide mall) ;m:le;ﬂme 5'3'3““’.;'1 Instructions to h “.’Er}“’d;rg'm’ FE”!‘%E g . ':'1”1%&1” :“E. an[;rne. e Cuteoll date | 6. Auaust 23 L MELEIER Branch Office: Kotak Mahindra Bank Ltd , Sector - 125 , Noida , UP - 201313
7 [Esbrnated date of closure of Insolvency | 26/01/2006 . EMbErs w 058 Names appear ||_'|t 1& Hegister of Members/genehicial Uwners .3; on he Gul-oll date 1.e. August 23, '-"-haraas.theLIMEma_Cfn-;dﬂP.ﬂq:heh:nm::-nzeﬁﬁrfﬁr:eranulakHahnd'a B LT cAmt e thigeatr Tt mennattation (T Ananial assels-eri
resolltion process 2025, shall be entitled to avail the facility of remaote e-voting as well a5 voting at the AGM. Any person who is nol a member gr-‘rfman-mnllg slecun ﬂi;:arezfgglé 2002 |;5-"-| mzﬂéif;ang in axercsa :.;f m?;ﬁ-. I:Dn-‘aﬁd unllfﬂr*-vE':‘-'-:InJ 3(12} FE-?':I'HQ rule 3 Dﬁlhﬂ EBEI-;-;I}:E il'llE"-EEIli
: ey e ; . {enforcement) rules 2007 ssued demand natices i the borowers as detailed herevnder, caling upon the respective borrowers 1o repay thie amaun
B [Mame and registiration number of the [Manish Gupta ds onthe E"'_I ﬂr!_d"“* should treat this N“T"FE forintormation PUTPOsE only. _ mentonad in the said notices with all costs. cherges and expanses {ill aotual date EITFIEI'g,'H‘EI‘lI'ﬁ'.mIIFl days fram the date of receipt of the same. The said]
insolvency professional acting a5 (BBl Reg Mo, — IBEBVPA-DIIP- 4, Thewvating rights of Membars shall be in proportion to their shares of the paid-up equity share capital of the Company as Boerowar(SH oo bomower(s) having failed torepay the amaunt, nolice 15 karedyy ghven to the dormwers: o0 boresers and the public in genaral hat the
intarim resalution professional POY4S2I2048-201 901 2280} the Cut-off dat underzignrad has laken poesessnon of the praperty described hareunder in exarcise of powers confarrad an him under section 13(4) of the said 2ci nwnls]
9 [Addr S eanal of the intenm | G37 22 Foor Secior S Hoda Ukar oning =0ni ate. 8 of the said nules on the dales mentioned slarg-with. The bormmeens in parboulas and public in general are heraby cautiond ot b deal with Ul
T e b D e e 5. Any person who becomes Member of the company after dispatch of the Notice of the Meeting and holding shares on preperties and any dealings with Me properiies wil be subject o the charge of Katak Matincra Bank Lid., far the amount saecifisd therein with futurey
rasolution professional, as registered [Fradash — : : E : ) [ . @ intemast, costs and charges from the respeclive dates. The bormawers attenfian is invited (o pravisions of sub saction (8) af seclion 13 of the ack, in respach
wilh the Board maneeguptat | figmail.com the Cut- off date, if already registered with COSL (agency), can use his/her existing user ID and password otherwise follow of fime avallable 1 redeam the secured assels. Detalls of the borrowess, scheduled property, outstanding dues, demand notices senl m.1
10[Address and e-mail to be used for | G-97 2rd Floor Sectar 2 Noida UHar the detailed procedure mentioned in the AGM Notice available at company's website www.dapsadvertising.com or may section 13(2) and amounts claimed there under, date of possession is given herein below: |
mrrrlmmr--:éencu wilh Ilhr: intorim isdil 201 obtain the login 1D and password by sending a request at helpdesk.evolingi@cdstindia.com or to the company's Fﬂwehﬁf-ﬁdﬂﬁnﬂﬂuﬂﬂgﬁ Co-Barrower | Details Of The Immavable Property 1, Dt Of Paszession 1. Type of Possessizn
PERONII Riciesa e i SHpSh _ _ Registrar, M/s Bigshare Services Pvl. Ltd. {i.e. “RTA") at inveslor@bigshareonline.com. . NN o, LOM) PO | E— Tﬁ%g?%fﬁﬂmﬂﬁh.r.':l!l,’.{.ﬂ.i!-‘,!‘.“é:..
HiLast date for submission of clgines |1 S0E/2025 (within 14 days fram recshving onder) 6, Mambers hoding shares in phiysical mode and who have not updated their emall addresses with the Company and ﬂ;ﬁﬂ'ﬁ‘%f:“é‘ﬂf‘;h““ﬂrﬁﬁum;ﬁ:i-?é]ggﬂggﬂE;'f;ﬂﬂf'ﬂ?‘ﬂ%f?ﬁ-??ﬁﬁ; et Ul O
12 5'__‘1"5:;"5&"‘]' L"r"‘:'flf:":m':m::"*'151’]"2; Homa Buyears wish Lo cast their vote through Remote E Voling are requestad to provide Folio No., Name of shareholdes, scanned copy of _Both At : Plot No. LG-48, Block-G, Sehema No 39| Pradesh. 204007 ngéa amlp__&sj:'|r|pgl123_ 3 5 mtr, | 0B 12,2024 _
section 21, ascertained by the interim the share certificate {front and back), PAN (self-attested scannad copy of PAN card), RADHAR (seif -attested scanned copy Egnﬁah'aﬁgarl.l I_.Illa;rﬂrﬂ:an hErp:é?gEaerﬁgﬁu EEDEEEFH:UW': Elf:'j”::!?ﬂ ?{S.Eﬁs_::ﬁ.n A %i””t&'i"ri’ &: E:;riﬁ-e?jﬁ%éfﬁ'ﬁ? L:aj;lt_-ésrunn
o of Aadhar Card) by email to the Company af investor@dapsadvertising.com or the RTA at investor@bigshareoniing.com Amauint e, 204839 | - { Rugess Twenty Lakh Fary|K 0. Land - Sauih 7 50 meter road fame of the | THEntY € i Only} du ard payabie as
i mitais Auilirised: Represaciativs: of e e Members may also write to CDSL at helpdesk evoting@cdsfindia com and obtain their USER ID and passward for Remote Eight Thousand Threa Hundrad Minsty Nine Only | Martgagors - Mr, MahdShahdd Mrs. Sajcla Begum | 1258 6 E'E,E"g'mﬁ‘i‘f%rﬁfﬁﬂfﬁ?'
erediors in & class [Thiee ranes ki each dass) calra (1RE 01 E voting by sending their request with the above information e - : - 5 :
Sudhdr Kalra (IBBYIPA-001AP- i : ) } o M!S Shri Balaji Tratars Th h its Proprietor Mr. Shalendra|All that piece and parcel of the mmovablel T 00,08 2025
POOTEE:2017-2018/11314) 7. The company has appointed Mr. Hemant Kumar Sajnani, Designated Partner of M/s. HKS & Associates LLP Practicing Egm En; :Haa{u Eargju;adlij F:uh t :ﬁj ?Ii}'ﬂx Rrrapl.ajrrlras mr.;r éi“n'ﬁ“ %r:ger.-{- F‘a-_:ltlm:é. :J::-i r:E.as.—c ra Faa-. min, is 1 'EI%IE'I.E rmmam
Pocrsam Chand Jasn (IBEIPA- : | i = i Bl &oan r=rane o T- mam Falain F.laram oDaca Ahar SsEma, Arfand &, S
AOAPNCOTORI0 B ORI 2274 Enmpanly Secretaries (CP No. 14214) n:r."lemhersl_nn No. FCS 7348), as the scrutiniser to scrutinise the remote e-voting Gaya Prasad & 3, My, Shalendra Kumar S0 Mr, Ram Pal Singh |Nababgary, Teshil Nababgary And Cistrict|d. Fls. T 66,742 | Rupaes Saven |
Talia] Relevari Farme and N process including the ballot process al AGM, in afalr and fransparent manner. Both At : SohawanBarahanki, Haidernarh, Barabanki, Utar Pradesh [Barabanki. Admessuring “zrea 1800 sq. tgﬁj&;l;‘;#n_erggmaméfﬂm
(b) Detaits of authorizad A S S e 8. The result of the voting will be announced on or before September 01, 2025. The result declared along-with the %ﬁ;ggﬁ?ﬁaﬂ?"';’_fl‘lz'ﬁ:gﬁ,"r:Eﬁ'}-ﬁ%ﬁﬂﬂ“ﬂ‘;ﬂﬁhﬁﬂ; ,Tf;‘;;d%“.ﬁ.idf-?eﬁﬁ r.Eﬂ?:. ﬁﬁﬁ?}ﬂ.ﬂﬁ#ﬂ payabie Bs bF 02,05 2025, wiln
representatives are avallable at : Physical Address - Mot Available Er:mllnrze.-‘5_He_pnrl, will be dl;playad at the ll,':ump_an':.l‘s website at www dapsadvertising.com and on the website of COSL :F*H?FB"'E'?J*-F Loan 'ﬁému;t :qus -{I' 25 ':'E[’.;j I- | Rupees Seven E’ﬁ'@fﬁfﬂiﬁrﬂﬁfﬁﬂﬂrﬁ?”ﬁgﬁj ;-,r:s,: 29 |.'!I L8 E!] A, r;a |;||1 {nﬁ-nsi}-. ﬁr.lrl.nm
Motice is hereby given that the National Company Law Tribunal has ordered. the at www.avotingindia.com besides bemg communicated to the Bt LAWY T, AT T 10k I LI LAY L | = :
nr:-mn--Eln-e:-n:ml:lnl;’II EF a corporate insolvency rs:s-:-lu:i-;n process of the SRGP ﬂ'- H”E’f{m S'Il_ll:il:ljlg Pﬁ%ﬂ%g“ﬂf ;‘;’5 1&;‘*?"3“‘“"“}:‘; ﬂl:lkaéf-'g’ﬂ and Fﬂi"-'zg’i“ Gatarrr"l'}- I““‘?I-#'a- %.%:.GE..EIJ?F?

1 Tiaat 3 g § H : : . i, , i dI EIE - 1 m e SUTIN i dl wWaila SO POSSassio
ﬁg;’j‘u‘;g‘] LIttt on: SR EDED {DIRE Ok sommunie i, Vide. T oa In case of any queries or grievances relating to e-voting process, Members may contact CDSL at Theouigh s Propretior Mr. Kurwar Raj Al :Near Mansha Devi|Chasapur Ambodhiar Natiar, Rasbare, (3. 03 '12.1:32-*; -
T eractote of SRGP Corporation Limited. ars haraby called upon 1o submit tair | | helpdesk evoting@cdslindia.com, Tel: 1800 21 09911 or M. Sujt Haldar, M/s, Bigshare Services Private Limited al | |\andr Sision Road Raebarel s Predest- 229001 & Wrs. Sona U%af Frdssn. The s 1 i bit=d s, R, 619,27 . {Rupees o
ca?i!rns with prf'llsinan o before :E';“E-‘E;EEEH to the interim resolution professional at the S6-2, 6th Floor, Pinnacle Business Park, Mahakali Cave Road, Andheri (Easl), Mumbai- 400093, Phone no. 022- g:ga"'_""eﬁ h;ﬁ::-:ﬁ'uﬂlr S‘r;d?sﬂﬁ“#’giﬁ"n ﬂéﬂuﬁ?ﬂ&mm {F:lmgg.ﬁaq:l Hu:_algLE E-Jr“ 'ﬁﬂi{éﬂ %an":::lfs seluer: Hundrod Twenty Seven Ouly ) due
] =1 =nt Against e : : sl ] r 4 . i MOFR  Larkd 0 f e ol jana pava HE. L SN
1;;r:na;g-;7;:;?dwgs:1au-arll.:brlf'ult:aew-:mlmsp with proof by etactronic means only. 62638222 or 7045571837 send a request al sujit@higshare.com. . 4BEBLSEHIBEIT14 Loan Amount ‘Rs.7.12 3201- (Rupeas Seven (Pia of Ram Lakhan Nar“elf:ﬂ. Mortaapar ‘Mrs. [appl ':i':-ﬁ ble Interest from
All othar creditors may submit tha claims with proof in person, by post or by slectronic Lakh Twenty Two Thousand Five Hundred and Twenty Only) S Dayl Wio Late Putli Lal - ':'E'E'E-E':'Eﬁ until payrment i full,
A, Please keep your most updated email 1D registered with the company/'your Depository Participant 1o receive timely |Me, Siraj Ali &brs. Shahanaz Begum Wio Mr. Shahid All Bath [ All mat pieca and percel of Plot No. EWE 10%,11.01.08.2025
A financial craditor belonging to a class, as sted against the entry Mo, 12, shall communications Et:Eﬂ!:l‘. : r;gﬂ LLE'I:‘h-Tais.DiJi'%;ﬂqbaj ulam Slﬁ:ta h.’lag E;;U%Emﬁfiiig-ggg Eﬂ?iﬁmﬁgliﬂmﬂlﬁh‘ﬂgi: %.5 @Pﬂﬁzﬁnssﬁwn

c : " 1 = 2 Calorrs, Raetsarek, Usiar Pr MG ariThrey L ! ] |
?ﬁ&ﬁﬂizl;rﬁﬁllﬁdn;ﬂifﬁg?rﬂﬁ; rﬁgrﬁgehgm#fa:?aﬂﬁumnggg I_Esrér:aari;;l‘?:l:??:; H‘I urﬂﬂl ﬂl thﬂ' Bﬂﬂl‘ﬂ lﬂ ﬂlrﬂﬂlﬂﬂ' s MHI“‘W e Elml AN Al -ngﬁ“j 5'.“'[? vl Markel, Raebared, Pragash 229001 Tl'-E_ ‘E&d 1|ﬂ:l-|':| E-_J:U"Ed antd ﬂ R=. 11EE_|;|E3 /- [ HI]FIEEE Elaven
class [home buyers]in Form CA, DAPS Advertising Limited Utar Pradesh 225001 Loan Accound Mamber | 2BABLSFNSA27RG | dUolss, v ie BIRe, O 1 Basly, FEtio Lok Swly Five Thousand Eigniy
Submissian of Talss of miskeading proofs of claim shall attract penalties. Sqd/- E'Ja“:'r:'i']“:fm E?I."':"i"_’"'a'j ﬁ'%"""ﬁzﬂ 'h'. ':EEF?'}IE héne Laifi Thity | oy, EWS 102 , On the Sculh - Road. Name| 02,05 2025 with n;p:-a’aaﬁag inéarest |

Manish Gupla Place: Kanpur (Vinny Saxena) U TTHUBE0 WG T focl SR | Nty R Uinly) of Mortgagor - Mra Shahenaz Begum fronm (3,06 2005 ol paymest o fill,
Data : 05.08.2025 IBBI Reg. No. - IBBIAPA-DG1/1P-PO1852/2018-2019/4.2230 i Place: Uttar Pradesh Date: 06.08.2025 Authorised Officer For Kotak Mahindra Bank Ltd.
Flace - Noida Interim Resohution Professional Date: August 06, 2025 Company Secratary and Cempliance fficer For any query please Contact Mr. Arvind Tiwary {Wob+319610698044)& Mr. Shailender Singh [Mab.+313811638929)

. . . Lucknow

epapet.financialexpresscom@® @ @




060825_JS_LUCKNOW-30.p... ¥ Don

B 7
e gEe
(e faren vd e s 91€ (@dRe afwal @ fore fRarer
e ufdran) fRffraw, 2016 @ fRAfaw 6 @ afefa)
TRt BuReE fafits @ amerl @ e

e fFavor
1 | #ife d9ar =1 W uwAAr wiahee fafies
2 | it dw=m B frmm 6 Ry 05/11/ 1085
3 e fawe siofa ®ide 29en \rﬁ!ﬁrﬁﬂ it wodr FTIYR
fomfi / ot &
4 | widfte weum wem / PhRe RN A | U65921UP1985PLCONTS12
wiftm uar geu wem
5 | e dam @ dofig wrfew v wam | e @t aes @ S, Ao e
wrafea (@ft = &) =1 o HAGY TR, ANGE, IEL WSH — 208004
6 | PiRe wram B Wiy o Ao aww | soo7 2025 (ardE @ GfY odoszozs 1 4E EW
B &t arde Bfde)
7 | Raren wwmer Wi o5 €9 o apmiRr | 26/01 /2026
E A |

B | afafy wmar W @ wu ¥ wd v | T T
ara frarar a7 T Al dofree (Mg drdiang ToiiEoT HE —

T IBBI/IPA-001 /IP-PO1452/2018-2019/12280)
9 | sfaftn wome v o wew ot i, o | of-a7 e gaR daew 3 AoEr 9 Eew -
5 W & urw i # 201301 maneeguptall@ gmail.com

10| sfefRs womary o @ W oA B Y | ofi-a7 gwd gEn dwe 3 A e Ew -
sy far o aren oo aiv §- 201301 srgp.cirpiagmail.com

11| 3w R @ st R 18,/08 /2025 (8% W € @ 14 A @ W)
12| sfaftr s SR ERT @R 21 @ goER | Ove wilER

13| faset wf % et 3 st AR @ P i (IBBUIPA-001 /IP-P00373/2017-
w1 o v @ fom uswd T Raen | 18/10630)
Tt B W v @ B g @ Am) | GER @E0 (IBBUIPA-ODI/IP-PO0T68/2017-

2018/11314)
994 = e (IBBI/TPA-D02/IP-NOOTO2/2018-
2019/12274)
14| (@) wreifrs wox aiv (u:l ftrpa pfafREl |99 5% nupsiibbigoy.in/enmome/downloads
w1 fiavor oEi wue & s e Suwa @

v qfea fm o @ & wdn wueh R At 3 veemeidt e fafds 6 shke
fearan womems UfFm s007.2025 W W XA @ &EW B € Eferdamed s fRemE 04082028
I gTa BT W) |

rHaRO #ieE fSRes & S A s @ 4 sffe s o ¥ ofefee @ w sale
WA PR W 18,08 /2025 TF A1 9N 9EW AW AfEw o = A #

ffra gar #ae geaite T 9 g 9t S0 8T IR a |

I ) e A B v o o s O 7 g e o e o e G B B2 0 i i e
yfafte wwen 12 4 gdag e ol 3§ wEke A9 FEr oF @ 4 99 o e wiEr, § s
o wfafafe & w9 § #f ww & fog afafe wen 13 8 gdeg & faen W 4 9 s sl
wiai=ie &1 wo= 3 |

B # S W WETE W AR B 9 OAS @I S |

A T

smiddreTE ¥Ry, W

e 05.08.2025 IBBI/IPA-001/1P-P1452/2018-2019/12280
e A shafew W TN




